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' Vi jayawada.
For the zpplicant :- Mr. R.Mahalakshmi, Advocate
For the Respondents: " Mr.. N.R.Devraj,
: . Sr./#88.CG3C

CORAM:




‘_ £

b

0A,.250/96
| Judgement

( As per Hon. Mr, H. Rajendra Prasad, Member (Admn) )

Heard Ms. R, Mahalakshmi for the applicant and
5ri N,R. Deuaraj,gﬁbgthe Railways.,
2, According to the petitioner, his father Sri W,
Krishna Raa, Pump Attendant, South Central Railway,
ﬁassed away on 30~4-1971, while in service, It is
stated in the application that the wife of late Sri
Krishna Rao had applied for a compassionate appoint-
-ment to her daughter'sbon after her husband'q'demise.
Since nothing is stated to have materislised by way of
fesponse from the authorities, she decided to wait for
her only son - uho was only six months of age at the
time of his father's demise - to attain majoFity. The
son, who is the applicant in this case, has a grievance
fhat the respondents have not considered favourably
his request for cdmpasaionate appointment,
3, The case is more than tuo decades old, There is
every reasonable ground to assume that the family has
since t@ded over the crisis arising from the death of
Sri Krishna Rao, which occurgggﬁore than 25 years ago.
1t was stated by the learnad Senior Standing Counsel
(Central) that the Railuays consider cases of death
occuring within five years preceding the date of an
application for such appointments, In exceptional
cases such consideration can be stretched back by

anpther five years, Nothing beyond this is permissible
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To

‘l. The General Manager, SC Rly,
Railnilayam, Secunderabad.

2. The Financial Adviser and Chief Accounts Officer,

5.C.Rly, Secunderabad. L

3, The Divisional Railway Manager,
Bitragunta Pivision, SC Rly, Vijayawada.

4, The Divisional Manager, SC Rly,
’ Vijayawada. ‘

+

5.0ne copy to Mr.R.Mahalakshmi, Advocate, CAT,Hyd.
6. One copy to Mr.N.,R.Devraj, SC for Rlys, CAT.Hyd.
7. One copy to Library. CAT.Hyd.
8. One spare copy. o
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except that the Railwvay .Board cuuld consider .or
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regpen any case on very strong, valid and exceptional

grounds, regardless dF'thé interval thét“may have
alapsed betwéé;;tha deétHhﬁf‘aiéaiiua; emplo;ae and the
date of applfcétibn Far:CQmpaégionéte.appoinﬁment in
respect of one of the children/uards/dependants of the
-deceased employee, St e

dﬁ}‘ There is no legal ﬁasis‘on which ahy direction can
be issued in this case, The.applicaﬁt asserés that

two cases of compassionate appointment of simiiarly-
circumstanced applicants have been appr oved recently by
the Railways., Mr, Devaraj, in his reply to this,sfatad
that no twoe cases of cnmpassianateggppaintmants can be
exactly alike, and cifcumstances are bound to vary with
gsach case,

5, Considering all facts urged by the applicant, it
is suggested that the case of the applicant may be
reconsidered on merits, and a suitable decision taken

on the facts of the case, Such measure of compassion3E:

that can be reasonably exercised, compatible with rules
as welll as the facts of the case, may be shown to the
present claimant,

6, Any decision taken in the matter may be communi-
cated to the applicant within 150 days from this day.
7. Thus the QA is disposed of, Nocosts,

il

(H. Rajent Prasad)
Member (A

Dated : February 26, 96

Dictated in Upen Court 4”,
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Depulty RegudSian(D)
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Admlt ed and Interim directions

issued.

Allowdd,

Disposed ~f With directions

"Dismisgeqd.

Dismigsed as withdrawn.
Dismigsed for default.

Ord¢red/ke jected.

No. order as to cc;#. _
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